IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH: AT

HYOERAB AD
M.A.No.1217 Of 1997 in 0O.A.No.121 of 1997. Dated:26-12-1997,
Betuean:
B.Thimothy. . «. Applicant
AND

1. Union of India,represented by
The Chairman,Railwvay Board,Rail Bhavan,
Rafi Marg, New Delhi.

2. The General Manager,
South Centrasl Railway, Rail Nilayam,
Secundsrabad-500 371.

3., The Divisional Railway Manager,
South Central Railuway,
Vi jayawada-520 003.

4, The Sr.Divisional Mechanical Engimeer,
Office of the Divisional Railway Manager,
South Central Railuay, '

Vi jayawada-520 003,

S. The Asst.Mechanicel Engineer,
Wagon Depot, South Central Railway,
Vi jayawada.

.. Respordgnts

COUNSEL FOR THE APPLICANT(S): ﬁr.U.R.S.Gurupadam
COUNSEL FOR THE RESPONDENT(S): Mr.V.Ra jeshwara Rao

CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

OROER
OGRAL ORDER( AS PER HON'BLE SRI R.RANGARAJAN,MEMBER(ADMN) )

Mr.U.,R.5., Gurupadam, Learned Counssl for the Applicant

and Mr.V.R,jeswara Rao for the Respordent s,

2. The applicant Piled 0,A.No.121 of 1997 on the file of

this

Bench which was disposed of on 5~-2-1997 directing the respondsnts
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to dispos e of his repressntation indicating the final decision
T taken by a speaking order. Accordingly, the rassponents ﬁaua
disposed of his rapresanfﬁﬁ by Letter Nu.B/P.ﬁ?ﬁ/III/C&U/AG/UOI.III,

Dated:30~5-1997 (Page 6 to MA). Tha applicant probably is not
) satisfied withthe reply given, and hence he has filed another rspre-
f sentation dated 9-6-1997, The applicant now submits in tgia MLA.
that the represantation dated 9-6-1997 may also be derCth tobse

'dlsposad of .

| i
[ 3. The @srdder direction given in the 0.A.No.121/1997 had beEn<%“1¢w4“;w
| -diaﬁnzzﬂiuf. If the applicant is not satisfied with the reply, he

cannot ask for dispos al of his further representation byfiling| this

[ M«Ae,s His remedy lies elsewhers. }

. ’ | .
4. Hence, I do not find any merits in this M.A. This M.A. lis

dismiased. No costs.

T , - ( R.RANGARAJAN ) 'H
Mamber (Admn) ;
[

Dated: 26th December 1997 TR

[ ' | . {Dictated in Open Court )
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fR.1217/97 in DAV121/97

Copy tos=

13 The Gheirmen, Reiluay Board, Reil Bhavan, Rafi Marg, New Delhid
23 The Genaral Manager, Sauth Central Railway, Rail Nilaysm,
~ Secunderabad i
3¢ The Di“iSiOnél Railway Nanéger; South Central Railway Vijayawadasy
4¢ The Senior Divisicnal Machanicel Engineer, 0/o The,Divisional
~ Railway Manager, South Central Railway, Vijayauadas
5% The Asst% MBchanicalrEnginaaf; Wagon Depot, South Central
Railway, Vi jayavada?!
6. One copy to mr%-ﬂ%ﬂ?5§turupadam; Advocata)’ aAT;,-Hydﬁ
75 One copy to Mri ViRajesuhuara Rao, Add1¥CGSC, CATY, Hydi
84 One copy to DYRI(A), CAT., Hyd!
9. One duplicate’
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